FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liguidation Process)
Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF RED APRICOT SOFTWARE
PRIVATE LIMITED

1 |NAME OF CORPORATE PERSON Red Apricot Software Private Limited

2 |DATE OF INCORPORATION OF [26/04/2021
CORPORATE PERSON
3 |AUTHORITY UNDER WHICH |ROC Hyderabad
CORPORATE PERSON IS
INCORPORATED/ REGISTERED

4 |CORPORATE IDENTITY NUMBER |U72900TG2021FTC150941
/ LIMITED LIABILITY IDENTITY
NUMBER OF CORPORATE
PERSON

5 |ADDRESS OF THE REGISTERED |Plot No.1183-(Old Plot No.23), NSC Colony,
OFFICE AND PRINCIPAL OFFICE H.No.8-3-430/1/23, Second Floor, YR Guda,
(IF ANY) OF CORPORATE |Hyderabad, Telangana - 500073

PERSON
6 |LIQUIDATION COMMENCEMENT | 29.12.2025
DATE OF CORPORATE PERSON

7 |NAME, ADDRESS, EMAIL |- Jagdish Singh Nain,
ADDRESS, TELEPHONE NUMBER |- C/o AVM Resolution Professionals LLP,
AND THE REGISTRATION 8/28, (3rd Floor), W.E.A., Abdul Aziz
NUMBER OF THE LIQUIDATOR Road, Karol Bagh, New Delhi 110005.

- vlp.redapricot@gmail.com

- 01141486026/27, Mob. 9873088243

- IBBI/IPA-003/IP-N00187/2018-2019/12415
8 |LAST DATE FOR SUBMISSION OF ]28.01.2026

CLAIMS

Notice is hereby given that the Red Apricot Software Private Limited has commenced
voluntary liquidation on 29.12.2025.

The stakeholders of Red Apricot Software Private Limited are hereby called upon to submit a
proof of their claims, on or before 28.01.2026, to the liquidator at the address mentioned against
item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

A SINGS
Q
-y IP-N00187/ \4\
‘ 2018-2019// f

Name and Signature of the Liguidator: Jagdish Singh Nain

Date: 31.12.2025
Place: New Delhi
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PUBLIC NOTICE

This is Information to the genaral
public that "Meera Integrated Township
progect” at Sy, Nos, 187, 188, 189,
180, 181, 182, 194, 195, 198, 187,
198, 199, 200, 201, 202, 204, 205,
208, 207, 208, 200, 211, 213, 214,
218, 218, 217, 218, 219, 258, 2588,
267, 268, 268, 2T1, 272, 279, 280,
2081, 282, 283, 28B4, 285, 286, 287,
288, 280, 280, 291, 202, 203, 204,
301, 304, 305, 306, 307, 308, 08,
J10, 311, 312, 313, 315, 318, 318,
J18, 320, 321, a&d, 343, P of
Damarapally Village, Shabad Mandal,
at survey Nos, 63, 64, 85, 66, 87, 98,
88, 100, 101, 102, 103, 104, 105,
108, 107, 108, 108, 110, T2 of
Paddavadu Village, Shadab Mandal,
al Survey Nos, 84, BBES, BEB, BET,
BEB, BES, BT1, BT2, 8TE, BTA, 112/138,
1121142, 1121143, 112144 of Chegur
Village, Nandigama Mandal. Rangaraddy
District, Telangana Stale being
developed by Mis. Meera Shantivanam
Private Limited., 8(b) Townships /Area
Development Projects! Rehabilitation
Centers has bean accordad Environmental
Clearance by State level Environment
Impact Assesasment  Authority
(SElAA) vide EC I[dentification Mo,
EC24B3B13TGE482224N  dated
07-03-2025. Copy of tha said
Ervironment Clearance is available
with Telangana Stata Pollution
Control Board

Sdl-
Mis. Meera Shantivanam Private Limied

FORM A

=. E. RAILWAY - TENDER

Forand an behall of President of India, the
Chief Engineer (con)Il/GRC 5. E|
Raihway, Garden Reach iwvites e-tender
for the following works, Following
tender has been uploadsed on website
wownw irepa.govin, The tender will be
closed al 1200 hrs, on due dale | a-
Tender Hotice Mo, : 4A562-GRC-CE-C-11-
18-2025; Brief Description of Works :
Compasite work for Extensgion of covensd
ROH shed and Sick line shed and
consiruciion of new service bullding with
renovation of pawar supply afsrangemants
imcluding prowision and commissioning
of all Civll, Electrical, Mechanical,
Tekecam warks far ROH shed Adityapur
{Jharkhand) South Eastern Railway under
jurisdiction of Dy, CE(Con ) Tatanagar,
Approx Cost: ¥ 2518 Crore; Bid
Security: T 14.08.000.00; Completion
period: 24 monins; Closing Date :
22012026, Interested tenderers may
wislt webhsie www lreps.govin for full
dotailsrdescriplion/spacification of tha
tenders and submit thair bids ondine. Inna
case manual lenders for these items will
ba accepted. NB: "Prospective Bidders
may regulardy visli wwwlireps.gov.in to

PUBLIC NOTICE

This 1= information o the general
public that “Asian Institute of
Gastroenterobogy Hospitals (Expansion-li)
project” at Sy. Nos. 136F and 27,
Gachibowdi, Senlingampally Mandal,
Rangareddy District, Telangana
Slate being developed by Ms. Asian
Institute of Gastroenterclogy Private
Limited., 8(b) Townships /Area
Davelopmant Projects’ Rehabilitation
Centers has been accorded
Environmental Claarance by State
lavel Environment Impact Assassman
Authority (SEIAA) vide EC Identfication
MNo. EC24B3813TGEI20666N dated
22-07-2024, GCopy of the said
Environment Claarance s avail-
able with Telangana Siate Pollution
Control Board.
Sdi- M/s. Asian Institute of

Gastroenterology Private Limited

participate in all other lenders.” (PR-1017)

PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insclvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
RED APRICOT SOFTWARE PRIVATE LIMITED

!, Name of Corporate Person

Bl | P

| Authority under which Comorsie

| Prarson |5 incomarated (regelaned

d, | Corporate idenfity number | Emited Rabilsy
|idenlily ruriber of Carperate Parsan

. | Aucdress of [ registensd Offce ang

L |

(RED APRICOT SOFTWARE PRIVATE LIMITED
.| Date of mcorporstian of Corporale Person | 260402021 _ _
Registar of Companies, Hyderabad

|UT2900TGR021FTC 150941

| Pigt No.1183-(0id Piat No.23). NSC Coiony, H.No. |

Principal affica (f any) of Corporate Persan |8-3-43001/23, Second Floor, YR Guda, Hydarabad,

6. | Ligueckation commancement date of
_::.n.r_rmrarﬁ Prsson

| Telangana - 500073
2120025

7,| Mame, adovess. emall acdress, telephone |Jagdish Singh Nain

nLimbar and e regasralon Atrmbes of
it Licguicdator

Add.:
AIZ8, (3rd Floar), WE.A Aboul Anz Road

Cla AVM Resalution Professonas LLP

Karol Bagh, Mew Dalni -110005
Email id: vip.redaprcotgmail. com
Phe 097 d1d3R026:2T, Mol B87300858243

NOTICE

MNolica iz hereby given that the Cerfificate for
32 beanng equily share cerlificale no
125194 and Distinctive Nos, 35605669 1o
35605700 under the: folio no. 74057250 of
UltraTech Cement Limited standing in the
names of LaBzn Bhandan { Deceased) and
Mahendra Prasad | Ji. Holder) havae been
st ar maslaid and the undersigned have
appdad to the Company o issue duplicata
Certificates for the said shares.
Any person who has any claim in respect of
tha said shares should write bo our Registrar,
Kiin Technologies Limited, Selenium Tower
B, Plot 31-32, Gachibowli, Financal District,
Hyderabad -500032 within one monih from
this date eise the company will proceed fo
Issue duplicats Certificata

Marme of holder and apphcant
Data : 27 12,2025 Mahendra Prasad
Place : Kofkata

.]‘,pnh Housing |
i Andhea Pragesh-22000

Under the instructions of my client i.e. the Divisional Manager, Canara Bank, Hyderabad
South, Regional Office, at Abids, Hyderabad, | am issuing this public notice, informing
and cautioning the general public at large, regarding missing original Regd. Sale Deed
Doc. No0.1984/2012, under the housing loan, vide Alc. No. 0608619002754, relating to
schedule detailed property, belonging to Sri G.V.N. Satyanarayana Murthy, S/o. Sri
G.Madhusudhana Rao, as security by way of deposit of title deeds, vide Regd. MODTD
Doc. No0.2083/2012, dt.16.11.2012, registered with SRO, S.R. Nagar, under which the
charge covered by Regd. Sale Deed document No.1984/2012 dt.01.11.2012, with SRO,
S.R. Nagar, loan was recorded to the tune of Rs.20.00 lakhs, sanctioned on 01.11.2012
and it was closed on 07.04.2025, the original document No.1984/2012, was lost despite
diligent searches, made by the bank officials and which was detected as lost, as per inter-
nal audit done. Thereafter, police compliant was given by my client and FIR was issued.
In this contest | hereby caution the general public not to entertain / proceed with the
schedule detailed property, basing on the original documents which are misplaced, cov-
ered by Regd. Sale Deed Doc. No.1984/2012, for which certified copy is obtained and is
being delivered to Sri G.V.N. Satyanarayana Murthy S/o. Sri G. Madhusudhana Rao,
treating it has original, apart from the link document covering same extent of property,
Doc. No0.379/2005, dt.14.2.2005, with SRO, S.R. Nagar.

SCHEDULE DETAILED PROPERTY
Flat No.301, on 3rd floor, bearing municipal No.6-3-668/17/301, of CLASSIC Enclave,
admeasuring 925 sq.ft., including common area and balconies areas, together with
undivided share of land admeasuring 36 Sq.Yds., in the premises bearing Municipal
No.6-3-668/17, at Somajiguda, Hyderabad, and bounded by: North: Corridor, South:
Open to Sky; East: Flat No.302, West: Open to Sky.
It is further informed to the SRO, Sanjeeva Reddy Nagar, at Hyderabad, Telangana
State, not to entertain any transaction against schedule detailed property as stated
above, under above said documents, covering same extent, with any party/ies / prospec-
tive purchaser/s, in any manner and the same can be treated as void transaction by my
client bank, which is having mortgage rights, against the schedule property, which are
subsisting till the closure of the loan, on 07.04.2025, and to be delivered to the above
said mortgagor, if general public at large, having any objections, of title over the above
said schedule property including possession of original documents above said, they may
approach the undersigned or Canara Bank, rep. by its Divisional Manager, Hyderabad
South, Regional Office, at Abdis, Hyderabad, which supporting evidence and proof of
documents, within 10 days, otherwise my client will deem that original documents are lost
irrevocably and as per procedure, the said documents, as the loan is closed will be deliv-
ered in Certified Copyl/ies in due discharge of mortgage, as per procedure and no claims
will be entertained thereafter, by anyone, in respect of the above said property, while
transferring free hold rights to the above said person, by my client.

Sd/- A.V.S.S. PRASAD, Advocate
Flat No.103, Jagannadh Residency,

PUBLIC NOTICE

This i nformabon o the generad pubihic
that “Asian Institute of Gastroenteralogy
Hospitals (Expansion-) project” at
Sy. Nos. 1361, 136/5 and 136/P
Gachibowli, Senlingampally Mandal,
Rangareddy District, Telangana
State being developad by M/s
Asian Institute of Gastroenterology
Private Limited., Bib) Townships
fArea Developmeni Projects has
been accorded Environmental
Clearanca by State level Environment
Impact Assessment Authority
(SEIAA) vide EC Identification No
ECZ2IBIG39TG121626 dated 21-07-2023.
Copy of the said Environment
Clearance is available with Telangana
State Pollution Control Board
Sdl-
Mis. Asian Institute of
Gastroenterology Private Limited

(

SSPDL

(G170 GO

SSPDL LIMITED

Hailaimg e Big picrure

PECIAL WINDOW FOR RE- EMENT OF TRANSFER E
OF PHYSICAL SHARES

Pursuant to SEBI Circular No. SEBIHO/MIRSD/MIRSD-POD/R/CIR2025/97 datad
July 02, 2025, all shareholders of SSPOL Limited (“Company®} are hereby informed
that a Special Window is being opened for a period of six months, from July 07, 2025
toJanuary 06, 2026 to facilitate re-lodgment of transfer requests of physical shares.
This special window is onby available for re-lodgment of transier deads, which were
Indged prior o Aprl 01, 20019 and which were rejected/returned/not altended to due to
deficiency in docements ! process/or otherwise.

Shareholders who wish to avail the opportunity are requested to contact our Registrar
and Share Transler Agent, KFin Technologies Limited, at einward. ris@@kfintech.com;
Contact Number 1800-309-4001, Unit: S5P0OL Limited, Salenium, Tower B, Plot no,
31-32, Gachebowli, Rnancial District, Nanakramguda, Hyderabad - 500 032.

For 5SPOL Limited

54/

A.Shailendra Babu

Company Secretary

Place: Hyderabad
Dale: 30.12.2025

Vidyanagar, St.No.6, Hyderabad-044. Cell N0.9849038467

| Regd: C4f; 87 Finor, Anbriksh Bhawan, 22 K, G, Marg, New Defib140001, Ph.: 011-23387471, 23357172, 23705414, Web.; www pnbhousing com
Branch Office ; PNS Housmg Finance Lid. D,39-3-1 2nd Floor Anjaneya Jewallars Buiding M G Read Vijgyawada, NTR Districl,

POSSESSION NOTICE For immoveable property as per RuleB{1) and Appendix-1V

Vhereas the undersigned being the Authonsed Officer of the PNB Housing Finance Lid. under tha Securilisation and Reconstruction of
Financial Assets & in compliance of Rule 8(1) of Enforcement of Secu
section 1312) read with Rue 3 of the Sectity interest (Enforcement) Rules 2002, izsoed demand noticers on the date mentioned against sach
acocount caling vpon the respectve bormpwen's 1o repay e amount as mentioned ageinzteach acoount within 60 days from the date of noticels)
date of receipt of the said noficads, The borrowen's having failed to repay the-amaunt, rofice is hereby given to the ﬁ:}m

saneral hat the undersigned has taken possession of the properyies described herein below in exercise powers confemed on himvher undes

gction 1304} of the said Act read with Rule 8 of the said Rules on the dates mentioned against each account,

The bommawer!s in parlicular and the public in gensral i harsby caulionsd nod 1o deai with the propedyies and any dealmg wilth the proparty! s will
be subject fo the charge of PNE Howsing Fnance Lid,, for the amount and interess therson &s per ian agreement, The borrowers” attention is
invited to provisions of Sub-section {8) of Sectioni3 of the Act, in respect of time available, to redeem the secured assets.

Interest Act, 2002, and in exercise of powers conferred under

wer's &nd ihe public @

_ \Regn. No,: IBBINPA-DO3WP-NDO 157/2018-2019/12415 |
.| Last date for submigsion of claims |28.01.2026 .
Nodice is hereby gven dnad the Red Apricot Software Private Limited has commenced voluntary
ligusdation on 28,12, 2025,

The stesehciders of Red Apricot Software Private Limited are heraby caded upon o submit & proof of:
melr claims, on or befors 28,01, 2028, 10 (b lqudalor atthe addness mendioned agairet ilem 7
The firancial creditors shall submittheir proof of claims by elecionic means anly, A3 ofher stakehaklers |
may submii the proofof ciams in person, by post or by efectranic means
Submission of false or miskeading proofs of claim shall attrack penalties. Sdi-
Jagdish Singh Nain
Liguidator, Red Apricol Software Private Limited
Rean. No.: |[BBUIPA-ODAIP-ROD1BTZ018-201H 12415

Data: 31.12 2025
Placa: Mew Dalhi

doret fw Canara Bank | JAPCHERLA BRANCH (13421)

#11-88 TO 92, Netaji Road, Badepally,

Jadherla,Mahboob Nagar, Telangana -

509301. IFSC /| RTGS / NEFT Code CNRB0013421
Email Ild:cb13421@canarabank.com

To the Borrower/Guarantor/Mortgagor: 1) M/S Sri Manikanta Traders, Prop. Pendyala
Sairam, 20 58 Bobby Street, Jadcherla, Mahabub Nagar- 509301. 2) Sri. Pendyala Sairam,
S/o. P Narasimha Swamy, Hno 8 16 Hanuman Colony, Kaverammapeta Jadcherla,
Mahabubnagar- 509301. 3) Sri.Pendyala Sairam, S/o. P Narasimha Swamy, 11-97, 16
Hanuman Colony, Kaverammapeta Jadcherla, Mahabubnagar- 509301. (Borrower(s), 4)
Sri.Burgu Sudhakar, S/o. Venkataiah Boorgu, 11 163 Br Compound, Badepally Jadcherla,
Mahabub Nagar- 509301. 5) Sri Rachuri Krishnaiah, S/o. R Kumara Swamy, H No 1 219
A Taluka Club Road, Badepally, Mahabubnagar- 509301(Guarantor(s).

Subject: Notice for exercising the right of redemption under Section 13 (8) of the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (hereinafter referred to as "the Act").

The undersigned being the Authorized Officer of Canara Bank, Jadcherla Branch,
(hereinafter referred to as "the secured creditor"), appointed under the Act do here-
by issue this notice, under Section 13(8) of the Act read with Rule 8(6) of the SAR-
FAESI Rules, to you all as under:

As you all are aware that the secured creditor had issued the Demand Notices, under
Section 13(2) of the Act, on 07.10.2025 (date of Demand Notice), to the
borrower/guarantor/mortgagor (1) Borrower: M/S Sri Manikanta Traders Prop.
Pendyala Sairam, 20 58 Bobby Street, Jadcherla, Mahabub Nagar- 509301, (2)
Borrower: Sri. Pendyala Sairam S/o. P Narasimha Swamy, H.no. 8 16 Hanuman
Colony, Kaverammapeta Jadcherla, Mahabubnagar-509301. (3) Borrower: Sri.
Pendyala Sairam S/o. P Narasimha Swamy, 11-97, 16 Hanuman Colony,
Kaverammapeta Jadcherla, Mahabubnagar- 509301 (4) Guarantor: Sri.Burgu
Sudhakar, S/o. Venkataiah Boorgu, 11 163 Br Compound, Badepally
Jadcherla,Mahabub Nagar- 509301, (5) Guarantor: Sri.Rachuri Krishnaiah, S/o. R
Kumara Swamy, H.No.1 219 A Taluka Club Road, Badepally,Mahabubnagar- 509301
demanding to pay an amount of Rs.17,32,482.2/-(Rupees Seventeen Lakhs Thirty
Two Thousand Four Hundred Eighty Two Rupees and paisa Two only) and interest
stated thereon within 60 days from the date of receipt of the said notices.

Since, the Borrowers / Firm, the mortgagors and the Guarantor (above mentioned
names) having failed to repay the amount mentioned in the above said demand notices,
the Authorized Officer under Section 13(4) of the Act had taken symbolic / Physical
possession of the secured assets described in the Possession Notice dated
23.12.2025. Further, the said symbolic/ Physical possession notice was duly published
in Mana Telangana (Telugu) and Financial Express (English) newspapers on 27.12.2025.
To comply with the provision of SARFAESI Act, 2002 read with Rule 8(6) of SARFAE-
Sl Rules, you all are hereby given a last and final opportunity to redeem and reclaim
the secured assets, which are in possession of the secured creditor, within 30 days
from the receipt of this notice, by discharging the liability of Rs.17,32,482.2/-(Rupees
Seventeen Lakhs Thirty Two Thousand Four Hundred Eighty Two Rupees and
paisa Two only) as on 30.09.2025, plus subsequent interest, costs and expenses in
full, failing which the sale notice under the Act will be published in the newspaper
specifying one of the following modes mentioned below, to sell the secured assets: i)
By obtaining quotations from the persons dealing with similar secured assets or oth-
erwise interested in buying assets; or ii) By inviting tenders from the public; or iii) By
holding public auction including through e-auction mode; or iv) By private treaty.

As per Section 13(8) of the Act, you are entitled to redeem the secured Assets at any time
before the date of publication of sale notice in Newspapers, failing which your Right to
redeem the mortgaged property as per Section 13(8) of the Act shall stand extinguished.
This is without prejudice to any other rights available to the secured creditor under
the subject Act/ or any other law in force.

Date: 31.12.2025
Place: Jadcherla

Authorized Officer
CANARA BANK

E-AUCTION - SALE NOTICE

(Under Insolvency and Bankruptcy Code, 2016)
M/s. URBAN FARMART INDIA PRIVATE LIMITED (In Liquidation)
CIN: U74999TG2021PTC147740

Liquidator's Address: Rajiv Swagruha Apartments, Flat No. 106, Block A - 05 Classic
Diamond Towers, Anand Nagar, GSI Bandlaguda, Next to D-Mart, Hyderabad,
Telangana ,500068.

nvitation for Expression of Interest (EQI) for Sale of Machinery and movable items forming part
of the liquidation estate of M/s. URBAN FARMART INDIA PRIVATE LIMITED (In Liquidation)
CIN: U74999TG2021PTC147740) are offered for sale by the Liquidator through E-Auction on
an “AS IS WHERE IS, “AS IS WHAT IS”, “WHATEVER THERE IS”, and “NO RECOURSE”"
basis. The sale will be conducted by the undersigned through the E-Auction platform:
https://ibbi.baanknet.com/eauction-ibbi/asset-listing at specified time slots.

= Reserve| EMD |Bid Increment
Description of Assets / Mode of sale price (Rs| (Rs.in | Value(Rs)
In lakhs)| |akhs)
Sale of Machinery and Movable Items: Furniture and | R 1220 Rs.1.20 |  Rs.5.000 /-

fixtures, small freezers and chillers, KOEL DG sets — 15
KVA, stainless steel (SS) cabinets/open racks — large
and small, and other movable furniture

Last Date for Submission of Eligibility / pre-qualification
Documents by Prospective Bidder with Baanknet
Last Date for Inspection/Due Diligence of Assets

On or Before 17.01.2026

On or Before 16.01.2026

Last Date for depositing EMD with Baanknet 17.01.2026
E-Auction Date & Timings 19.01.2026
03:00 PM to 05:00 PM

(with unlimited extensions
of 5 minutes)

1.EMD can be deposited using an e-wallet through Baanknet.

2.Interested applicants may refer to the COMPLETE E- AUCTION PROCESS INFORMATION
DOCUMENT containing details of terms and conditions of online E-Auction, E-Auction Bid form,
Eligibility Criteria, Declaration by Bidders, EMD requirement etc., The document is available on
the website of: https://ibbi.baanknet.com/eauction-ibbi/asset-listing available in-service provider
web portal or via liquidator email at cirp.ufipl@gmail.com & Contact No: 80190 62958

3.Bidders interested in participating in the E-auction process are required to upload all the
relevant documents on the e-auction platform itself. All correspondence with the bidders shall be
conducted only through the auction platform.

4.The Liquidator have right to accept or cancel or extend or modify, etc., any terms and conditions
of E-Auction (or) the liquidator can cancel E-Auction (or) any item of E-Auction at any time. He
reserves the right to reject any of the bids without giving any reasons.

5.Bidders must submit an undertaking confirming that they do not suffer from any ineligibility
under section 29Aofthe IBC, 2016. Ifabidderis found ineligible atany stage, their EMD shall be forfeited.
6.For e-auction details, contact IBBI Baanknet Help desk back-end team — Email id:
support.baanknet@psballiance.com, Mobile: +91 82912 20220 or Liquidator.

Sd/-

Govada Venkata Subba Rao

LIQUIDATOR

M/s. URBAN FARMART INDIA PRIVATE LIMITED
Reg No: IBBI/IPA-003/IP-N00358/2021-2022/13753
AFA valid till: 31.12.2026

Place: Hyderabad
Date: 31-12-2025

1inm!m!ﬂ Name of Barrower/Co-borrower| Date of [Amount a5 o0 date iy Demand Notice] _ Date ol | Dieseription of the Prepertyhes mortgaged
Numberisj | [Guaranior(s)LegalHeles  [Demand] Rs. 24,99,337.62 (Rupees | EOSSSSSION oo oo e m o omo
ROUIRVIJ | Tirukollurl Krishna (Borrower) |otee |  Twenty Four Lakhs Ninety 14154, Bhimavaram Read, Ranga
122415120461 | g Tiukollurl Lakshmi | 1306. [Nine Thousand Theee Hundred 37 5 2076l oo, Sananapell, Painady Disirc
E.ﬂ.: IruEodlur anm 075 -Ehll'l'!ll' SE'I'EI'II“.IHIEIE"I."ZT T'ﬁ'l:l s '...GI-:T'l:.' t':ﬂl"l;:‘lpa”l _,,.:HIHI.ju 15inct,
Vijayawada (Co-Borrower) Paisa Only) Physical | Andbes Pradesh, 522403, India

Dated: 31.12.2025 | Place: Palnadu

Sdi- Authorized Officer, PNB Housing Financa Limited

YES BANK LIMITED,

Reqgistered Office : Yes Bank Lid., Yes Bank House
Off Westemn Express Highway, Santacruz East, Mumbai -400055

v/ YES BANK

POSSESSION NOTICE (ws. Rule 8 (1) - for immovable property)

The undersigned being the Aulthorized Officer of YES Bank Lid. under the provisions of the Securitisation and
Reconstruction of Financials Assels and Enforcement of Secunty Inleresi Act 2002 and in exdercise of powers
conferred under Sec. 13(12) read with rule 9 of the Security Interest [Enforcement) Rules, 2002 issued Demand
notices calling upon the respective bormrowers mentioned hereunder o repay the amounts mentioned n the
respective notices Ufs. 13(2) of the said Act within a pernocd of 60 days.

The respective bormowers hawing faded fo repay the said amounts, notice i hereby given o the bormowers and
public in general that the undersigned has taken Possession of the properies descnbed heremn below in exercise
of powers confemed on me under Sec. 13(4) of the said Act read with Rule 9 of the said Rules

The respacive borrowers in parbouwlar and public in general are hereby caulioned nol 1o deal with the said
properties and any dealing with these properties will be subject fo the chamge of the YES Bank Lid. for the
respective amount mentioned herein below along with interest thereon al contracled rale

1| Name of Borrower ; Anisetty Ajay Kumar (Borrower), Kasarapu Surekha (Co-Borrowers)
Loan Afc. No. : Mortigage Loan No: MICO1240138084

i M G J: Re.13,65 680.00 (Rupees Thirteen lakhs Sixty live Thousand Six hundred and
sixty Only) as on 22nd May 2025
Date of Notice Uv/s. 13{2); 22nd May 2025 Date of Possession: 24-12-20235
Description ol Sscured Assel: All that the house bearing D No 2-T4 (as per document) 2-101 (as per Tax
receipl) Admaasuring 1155 Sq yards in RS No. 222721 situstad 81 Proddutunu (V). Kankipadu (M), NTR District
Kanikipadu SRO, Andhra Pradesh-521151 : Entire Bullding Boundaries : Morth : 3 Gajas of
buliock cart path bedongs 1o Eeda Santhamma width 77 knks, South ; Site belongs 1o Bremavarapu Satlyanarayand
Reddy alongside of ihe compound wall width of T8 links. Enst : Zilla Praja Parishad Road wadih of 29 links
Wesl : Site belongs o Eeda Santhamma alongsade of the compound wall width of 33 inks

Az confemplaled s 13{8) of the Act, where the amouni of dues of the secured credifor fogether with all cosis
Changes and expenies MCUITed DY 3acured creditor i3 endensd 10 the Secured creditor at amy fime before the date
of publicabon of notice for the pubbc auction/ tender private treaty, the secured assef shall not be sold or iransfernad
and no further steps shall be taken for transfer or sale of that secured asssl

SMFG SMFG India Home Finance Co. Ltd.

G |'| h ﬂsh EI{ tf Corporate Off.: 503 & 504, 5" Floor, G-Block, Insipre BKC, BKC Main Road, Bandra Kurla Complex, Bandra (E), Mumbai - 400051.
Regd. Off. : Commerzone IT Park, Tower B, 1st Floor, No. 111, Mount Poonamallee Road, Porur, Chennai — 600116, TN

Himidira s

POSSESSION NOTICE FOR IMMOVABLE PROPERTY [(Appendix IV) Rule 8(1)]

WHEREAS the undersigned being the Authorized Officer of SMFG India Home Finance Co. Ltd. a Housing Finance
Company [duly registered with National Housing Bank (Fully Owned by RBI)] (hereinafter referred to as “SMHFC”) under
Secuitisation and Reconstruction of Financial Assests and Enforcement of Security Interest Act, 2002 (54 of 2002), and in
exercise of the powers conferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002
issued Demand Notice dated mentioned below under Section 13(2) of the said Act calling upon you being the borrowers
(names mentioned below) to repay the amount mentioned in the said notice and interest thereon within 60 days from the date
of receipt of the said notice. The borrowers mentioned herein below having failed to repay the amount, notice is hereby given to
the borrowers mentioned herein below and to the public in general that the undersigned has Taken Possession of the property
described herein below in exercise of powers conferred on me under sub-section (4) of Section 13 of the Act read with Rule 8 of
the Security Interest (Enforcement) Rules, 2002. The borrowers mentioned here in above in particular and the public in general
are hereby cautioned not to deal with said property and any dealings with the property will be subject to the charge of “SMHFC”
for an amount as mentioned herein under and interest thereon.

Sl. | Name of the Borrower(s) Description of Secured Assets Demand Notice Date of
No. / Guarantor(s) LAN (Immovable Property) Date & Amount | Possession
All The Piece And Parcel Of The Property An Total Extent Of
222.0 Sq Yards Or Property There In Bearing Medhinarao Palem,
Denduluru Mandalam, Eluru Dist., 534432, Portion R.s No 227/11 13.10.2025
. (A .C 0.18 Cents ) R.s No 227/3 (Ac. 0.21 Cents) Ac.0.39 Cents 'n o
|1'AsNai;gi13232|?|<1s7h2:1i223 Situated At Door No 1-50, Medhina Rao Palem, Denduluru (Ez'p?ejgi.;r’xgxé
1 W/o Saladi Pothu Raju Mandalam, Eluru Dist., 534432 With In The Limits Of Bhimadorle Lakh Thirty Eight | 25.12.2025
) 2 S.aladi Pothu Raju Sro, Within The Jurisdiction Of Bhimadole Registrar Office, Thousand Ninety e
S./o Saladi Venkara Raju Eluru, Eluru Dist., and With In The Following Boundaries East : One Only) as on
: Joing Path Way, South : Road, West : Property Of Nekkalapudo 07.10.2025
Bhushaiah, North : Property Of Kallepalli Rambabu In Between o
The Above Four Boundaries An Extent Of 222.0 Sq Yards In
Which An Undivided Share Of 222.0 Sq Yards Of Site.
All The Piece And Parcel Of The Property That Site Measuring
An Extent Of 138 Sq Yards Or 115.385 Sq . Yards Or 115.385 Sq 13.10.2025
LAN :- 605839211714203 [Mts Together With 1100 Sft Ground Floor R.c.c Slabbed House Rs -36 '02 959
1. Kuppili Suman, S/o. In Patta No 124 Covered By Survey No 32/3 Of Valimeraka - (RI:I e,es"l'hirt
Kuppili Hari Shankar Rao |Village And Panchayat, Mandal, Pendurthi Joint S.r.o Limits Six Eakh Twoy
2. |2. Kuppili Jyoshna Visakhapatnam Dist., And Bounded By :- East :132 Sq Yards Site Thousand Nine 25.12.2025
Gayatri Kumari, With House Of Anisetty Syamsundar, South : 24 Feet Road, West Hundred And Fift
W/o. Kuppili Suman : Site Of Mudunuru Raja Sudhakar, North: Site Of Mudunuru Raja Nine Only) as ony
Sudhakar Measurements : East Wing :36’'0 Feet Or 10.97 Mts. 07102025
South Wing : 34.6 Feet Or 10.51 Mts, West Wing : 360 Feet Or o
10.97 Mts North Wing : 34.6 Feet Or 10.51 Mts.
:.Aédhia?rﬁsgggg:ww?% All The Piece And Parcel Of The Pro'perty East Godavari Dist.,
Nagaraju g'opalap\tljrgm| l:(/lantdaIFa;\m, ﬁnar&hap{/alg ﬁuE Rtegl\s;lrly, Vadslkur;\}a
. ivaru, Vedulakunta Panchayathi, Vedullakunta Village, R.s. No
gg)rg;:glpl ALk 180/1 Inti Site Consisting Of Ac. 0.09 Cents = 436 Sq Yards Along R 5133:2)063052559/_
2. Sri Durga Cashew With R.c.c Daba Bearing Old D. No 1-8, Present D.no 8-7 Bounded (Rt;peés 'I"hirty
P.rocessin d Packi By : East : Road, West : House Site Belongs To Vallabhaneni Lakh Sixtv Ni
3. . 9 and racking |yokata Rao, South : House, Site Belongs To Yantraparagada| -2 SXWY BIN€ 4 55 12 2025
Unit Rep., By Its Pro., ’ i ng parag Thousand Five
Chidipi Reddi Nagaraju Ramaru And Others, North : House, Site Belongs To Donella Hundred And Fifty
S/o. Chidipi Reddi Durga Rao, Within The Above Boundaries Site Consisting Of Ac. Nine Only) as on
Verikara Ramana 0.09 Cents = 436 Sq Yards Along With Rcc Daba Bearing Old D. 06.10.2025
3. Chidipireddi no 1-8, Present D.no 8-7 With Doors, Door Ways, Windows, Cup T
S.araswathi,W/o Boards, EIec_tricaI Service Connection, Le}rtine, Bathroom, Etc.,
Chidipireddi Nagaraju And Along With All Usual And Easement Rights.
All The Piece And Parcel Of The Property Situated In Guntur Dist
) Tenali Sub Dist., Tenali Municipal Town Survey 1st Ward 1st Block
LAN - £13139511892631 |7 No 35/7 An Extent Of 53-3 Sq Yards In Built 10 Years Old Door| 13102025
S./o Raghavulu No 10-93-4 (A_sses_sment No 1028095871_) Constricted In 400 Sq| Rs. 23,74,042.67/-
2 Chi nnari Cycle And Fts R.c.c Res_ldentlal House And Site Be]ng Bounded By East :| (Rupees Twenty
S.c ooter Parking 40-0 Feets Wide Road 11-0 Ft, South : Site Of K.s Durgamba 40 Three Lakh
4. Rep., By Its Proprietor Ft, West : Site Of Talluri Subba Rao 11 Ft, North : Some Joint Wall| ~ Seventy Four 25.12.2025
Ade .\,/enkateswarlu Of ThislProperty and Ade' Srinivasa Rao and Vacant Site Some 40| Thousand Fc_>rty
3. Ade Sarada ’ Ft Within Thesel Boundaries An Extent Of 53-3-0 Sq Yards Or 44-] Two And Paise
W/o Ade Venkateswarlu 31 Sq Fts In Built 10 Years Old Door No 10-93-4 (Assessment No| Sixty Seven Only)
' 1028005871) Constricted In 400 Sq Fts R.c.c Including Water Tap,| as on 06.10.2025
Electrical Service No 1211202042820 All Electrical And House
Equipment’s and Along With All Easement Rights.
Place : Eluru, Visakhapatnam, East Godavari, Guntur, Andhra Pradesh Authorized Ofﬁ?:g/r’

Date : 25.12.2025 SMFG INDIA HOME FINANCE CO. LTD.

L Date : 24-12-2025, Place : Vijayawada Sd/- {Authorized Officer), YES Bank Limited

B | ADITYA BIRLA

ADITYA BIRLA CAPITAL LIMITED

Registered Office : Indian Rayon Compound, Veraval, Gujarat - 362 266.
Corporate Office : 12th Floor, R Teck Park, Nirlon Complex, Near Hub Mall, Goregaon (East) Mumbai-400 063, MH.

AND NOTICE

UNDER SEC 13(2) OF THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY

e "EAF I. T‘D‘L

Ll

On account of the amalgamation between Aditya Birla Finance Ltd. and Aditya Birla Capital Ltd. vide the Scheme of Amalgamation dated
11.03.2024 duly recorded in the Order passed by the National Company Law Tribunal - Ahmedabad on 24.03.2025, all SARFAESI
actions initiated by Aditya Birla Finance Ltd. in relation to the mortgaged property mentioned, stands transferred to Aditya Birla Capital
Itd., the amalgamated company.

Accordingly the undersigned being the Authorized officer of Aditya Birla Capital Limited (ABCL) under the Act and in exercise of powers
conferred under Section 13(12) of the Act read with the Rule 3, issued Demand Notice(s) under Section 13(2) of the Act, calling upon the
following borrower(s) to repay the amount mentioned in the respective notice(s) within 60 days from the date of receipt of the said notice.
The undersigned reasonably believes that borrower(s) is / are avoiding the service of the demand notice(s), therefore the service of notice is
being effected by affixation and publication as per Rules. The contents of demand notice(s) are extracted herein below:

In connection with the above, Notice is hereby given, once again, to the said Borrower’s / Legal Heir(s) / Legal Representative(s) to pay
to ABCL, within 60 days from the date of the respective Notice/s, the amount indicated herein below against their respective names,
together with further interest as detailed below from the respective dates mentioned below in column (d) till the date of paymentand / or
realisation, read with the loan agreement and other documents / writings, if any, executed by the said Borrower’s. As security for due
repayment of the loan, the following Secured Asset(s) have been mortgaged to ABCL by the said Borrower’s respectively.

Sr.
No.

Description of Inmovable
Property

Demand Notice

Name and Address of the Borrower(s) Date & NPA Date

1. M/s. Brs Laxmi Keerthana, Through Its Properitor Boora Praveen,
Shutter No, C13, Ground Floor Kandakatla Gateway, Kvc X Road
Hanamkonda Warangal- 506001. Also At No 35-4-1,gopalpur
Hanamkonda, Vidyaranyapuri, Warangal Telangana -506009 Phone -
9395103143, 9014238143 Email- meesevapraveen@gmail.com Also
At. Shed No 8, Ip Rampur, Sy. No.157, Rampu V Kazipet(m),
Hanamkonda District-506003. 30.12.2025
2. Mr. Boora Praveen, S/o. Boora Venkateshwarlu, No 35-4-1,gopalpur &

The open Shed No 8, to an extent
measuring Plot area 412.33 Sq.
Mts. (493.14 Sq.yards), having
plinth area 68.60, Situated at
Industrial Park, Rampur in Sy.No
157 (Part), situated at Rampur
Village, Revenue Mandal
Dharmasagar, Hanamkonda

Hanamkonda, Vidyaranyapuri, Warangal Telangana -506009. 04.07.2025 | District within the limits of Greater
Phone - 9395103143. Also At. Shed No 8, Ip Rampur, Sy. No. 157, Total Ofs. Warangal Municipal Corporation
1. Rampu V Kazipet(m), Hanamkonda District- 506003. Also At. Shutter Dues Amt. |and Bounded by: East : 12.00
No, C13, Ground Floor Kandakatla Gateway, Kvc X Road Hanamkonda "< 20 16.185.76 | MT.WIDE ROAD, West : Devadula
Warangal- 506001. as on Canal, North : Shed No. 9, South:
3. Mrs. Bandi Nirmala, W/o Boora Praveen, No 4-119, Gopalpur| 13.08.2025 |ShedNo.7
Hanamkonda, Bhimaram (Rural) Warangal Bheemaram, Telangana- Within the Jurisdiction of Sub-
506015 Phone- 9395103143. Also At, No 35-4-1, Gopalpur Registrar Ghanpur (Station) and
Hanamkonda, Vidyaranyapuri, Warangal Telangana -506009. Also At. District Registration office,
Shed No 8, Ip Rampur, Sy. No. 157, Rampu V Kazipet (M), Hanamkonda Warangal.
District- 506003. Along with existing construction
LoanAc No. ABWARSTS000000542532 and Building.
1. M/s. Sri Raja Rajeshwari Tailoring Material, Through Its Properitor All The PartAnd Parcel Of The EIOt
Gadila Uday Singh, 5-248/8/2 Sai Baba Nagar Colony Medchal, No. 14/part, Land Admeasuring
Malkaigiri Telangana, Hyderabad — 501401. Also At H. No- 1-380|  30.12.2025 |293 Sq.yds Or 244.94 Sqmts In

Station Road Medchal Hyderabad- 501401. Phone- 9100487641 & Survey No. 1054, Situated At

E-mail- Suday3865@gmail.com 03.06.2025 |Village And Gram Ranchayat

2. Mr. Gadila Uday Singh, Slo. Gadila Munna Singh, 5-248/8/2 Sai|  Total Ofs. | Block No.4, Medchal Village And

2. | Baba Nagar Near By Boys High School, Medchal malkajgiri hyderabad | DuesAmt. | Mandal, Ranga Reddy Disrict,
—501401, Rs. 20,20,694.80 |And Bounded By: - East:
3. Mrs. Anjani Bai, W/o. GadilaMunna Singh, 5-248/8/2 Sai Baba Nagar as on Neighbour's Land, South : Plot
25.11.2025 No. 13; West : Road, North : Plot

Near By Boys High School, Medchal, Malkajgiri, Telangana, Hyderabad
-501401.
LoanAc No. ABHYDSTS000000629905

No. 14/part;
Along With Existing Building And
Construction If Any

With further interest, additional Interest at the rate as more particularly stated in respective Demand Notices dated mentioned above,
incidental expenses, costs, charges etc incurred till the date of payment and / or realization. If the said Borrower’s shall fail to make
payment to ABCL as aforesaid, then ABCL shall proceed against the above Secured Asset(s) / Immovable Property (ies) under Section
13(4) of the said Act and the applicable Rules entirely at the risk of the said Borrower’s / Legal Heir(s) / Legal Representative(s) as to the
costs and consequences.

The said Borrower’s / Legal Heir(s) / Legal Representative(s) are prohibited under the said Act to transfer the aforesaid Secured Asset(s)
/ Immovable Property(ies), whether by way of sale, lease or otherwise without the prior written consent of ABCL. That please note that
this is a final notice under Sec. 13(2) of the Securitization & Reconstruction of Financial Assets & Enforcement of Security Interest Act,
2002 (54 of 2002). Needless to say, that ABCL shall be within its right to exercise any or all of the rights referred to above against the
borrower(s) entirely at their risk, responsibility & costs.

Sd/-
Authorised Officer

Place : Warangal, Ranga Reddy, Telangana
Aditya Birla Capital Limited

Date : 31.12.2025

IDB! Bank Limited, 3 rd fioor, D. No: 5-89-849/1 and 2, Chapel
Road,Hyderabad-500001, Telangana, Tel: 040 67654111/
66746044 www.idbibank.in, Email; dv.krishna@idbi.co.in

IDBI BANK

CIN: LES190MH2004G01148838

PUBLIC NOTICE FOR SALE THROUGH E-AUCTION
SALE OF IMMOVABLE PROPERTIES UNDER SARFAESI Act

INTEREST ACT, 2002 (“THE ACT”) READ WITH RULE 3 OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 (“THE RULES”)

The undarsgned baing the Authorized Officar (AQ) on bahalf IDBI Bank Limited {ID8I) invites Buds/Cffars from repoted and ganuing parties
for puechase of following immovable property thraugh e-sucton under the provisions of Securitisation and Reconstruction of Financial
Aszets and Enforcement of Security Interest Act, 2002 (the Act) read with Security Interast [Enforcement] Rules, 2002 (the Fules),
possession wheraof has been taken by the AC, ID8I1 Bank Lid on 10 October, 2025,

Short description of the Immovable Property Mortgaged by Md Masiuddin and Asma | Reserve Price |  EMD
Jabeen ('the Borrowers') {in Rs. Lakh) | (in Rs.Lakh)
All that part and parcal of premises bearing Finished House No. 6-10/785, Plot No 14P{South Side)

PTIN No. 20122620887, admeasuring 159 Sq.Yds or 132.92 Sq Mirs with consiructed pinth area of 540 | R5.59.00 | Rs.5.90
Sq. Feet or B7.36° 59 Murs, in Survey No.570, situated at DAMMAIGUDA Village and Murcipality, lakh lakh

reesana Mandal, Medchal-Matkajgir District. Registraton Sul Disinct keesara and bounded by:Morlh:
Piot No 14 Part Morth Side, South; Plot Mo 15, East PlotMNo 14, West: 30" wide Road.
Praperty Location: Google Maps Code: GJ34+F8W Secunderabad, Telangana

The culstanding dues of IDBI Bank Rs.60,96,815/- [Rupees Sixty Lakh Ninety Six Thousand Eight Hundred and Fifteen Only]as on 28-
12-2025 + Applicable interest and changes theraon at the confractieal rates upan the footing of comgaund interest, until paymentireaization
and alzo legalexpenses

Date of Sale of Bid! Date of Inspection | Last Date of submission of Bid | Opening of Bids | Date and time of e-auction
Tender decument
Jan 1, 2026 Every working day January 13, January 14, January 16, 2026
anwards dunng Jan 1 2026 fo 2026 2026 fram 11.00 am onwards

Jan 13, 2026 during
10.30 am e 5.00 pm
wilh priar requast

" EMD to be remitted lo Account Mo 00234915010028, IFSC Code: 1BKLODD000Z, Branch Name: IDBI Bank Limited Basheerbagh
Branch, Hyderabad, by way of RTGS only in favour of IDEI Bank Lid.

* Imterested bidders shall submit proof of payment along with KYG documents (photo identity and address proods) like PAN Card
[compulsary), Aadhaar Card, Passport, Vioter ID cand, Driving License efo. in person tothe authorized officer al the addrass given above
Onlirve submission of bids shall not ba antartained and rejected. The biddar shall have to submit the bid along with necassary documents
andfilling formais in person by visiting the AO alihe address given above.

* The amount of EMD paid by the intetested bidders shall carry na interest. The EMD shall be farfeited if the bidder does nod participate in
the a-auction by placing the bid. AQ may retain EMD of tog threa Béddars up to-3 monthe fram the date of apening of the bids,

* On receipt of the EMD and other stpelated documents, and if same found in order in all respects, such interasted Bidders shall be
provaced with “User id & Password® by e-mail 1o their valid e-mail addrasses (which = mandatory for participating in e-auction) by the e-
auction secvice provider M/S ANTARES SYSTEMS LIMITED

* The sueccessful bidder will be requéined to deposit 25% of the zabe price {less the amount of EMD deposited) on same day al the time of
confirmation of sale. The balance amount of the sale price is to be paid within 15 days of the confemation of the sale or such extended
period &5 may be agread 1o by the AD. In case of fallure 1o deposid the balance amount by the successful bidder within (he prascribed
period, the deposited amount. including EMD, shall be forfeited.

Gist of the terms & conditions appeanng in Bid Documenis:
&) The immovable property is proposad to be sold on "as s where is”, "as is whatis”, “whatever thera is" and “without recourse basis™.
b} The immovable property shall not be sold below the Resarsa Prica.
¢} The AQ will not fake responsibéty for sny dues [ Siabulory or ofhensvise] outstanding a3 on date and yvel to fall due,including dues that
may affect transfer of property in the name of the sucoesshul bidder and such dues, f any, will have o be bome by the successhul
purchaser, IDB| shall not take any responsibility 1o provide information on the same. The successful bidder would be required 1o bear all
the necessary expenses like stamp duly, regstration, expenses, tax kebilibes, i any, elc. for transierof immovable property
o) The immovable property mentioned in the Bid Documents are based on the charges/mortgages created by the Borrower's in favour of
IDBI, the dedails whereof are given in the Bid Documants. Interested parties ara requestad 10 verify the datails of the immaovable progery
and inspect the records refating to it available with AC onreguest
&) The immovahie propery is being sold free from changes and encumbrances of IDB| only,
f} Fore-auction reqgistralion/support confact MIS ANTARES SYSTEMS LIMITED,, Honganasu®, #1373 Bangalora Mysore Road, Opp.
o Metro Pillar P-625, Kengen, Bangalore = 560 060 or their representative Miss. B M Sushmitha / Mrs. Pooja M Phone Mos.
061944353 9686 196751 and website www bankeauclionwizand com
q) For detailed ferms and conditions of the sale, please refer to the link provided in IDBI Bank's website e www.idbibank.in. For any
clarification, the interested parties may contact Shri DY Krishna Reddy DGM (Tel:040 6769 4111, E-mail: dv.knshna@idbi.co.in Mobie
00892 96935 or Shri. Abhishek Naini, AGM | Ted: 040-6674 6044, E-mail: abhizhek nainididbi.co.in Mobile 363292 7738
hy 1081 and AC do not take responsibility for any ermarslomissions/discrepancyishartfall eto. in the immovable property or for procuring
any panmissions ate, of for the dues of any authority established by aw, IDBIand AC shall not be rasponsible for any errar, Inaccuracy or
omésskon in this prociamation of zale
() A0 reserves the nght o accept or reject any or all bids without assigning any reason(s). Incase all the bids are rejecied, the Al reserves
the right fo sell the asseds by any of the modes as prescribead in the Act,

Statutory 15 days' Notice under Rule 3 (1 ) of the Rules:
The Borrowers viz, Md Masiuddin and Asma Jabeen are hereby nolified under Rule 8 (1) of the Rules thal the above mentioned
immaoeable property shall be soid within 15 days from the date of thes notice by halding publice-auction,
Howewer, the Borrowers may pay ihe enfire outstanding dues of together with expenses, charges and further interest thergon with effect
from WNovember 25, 2025 and take back the possession of the immovable propery in question. In case Borowers fail 1o pay the
putstanding dues as demanded herein within 15 days from the date of this Notice, the Authorized Officer would be at liberty o procesd
with the above mentioned public e-auction of the mmovable properties.

Edll'
Authonized Officer, 1081 Bank Limited

Date: Dec 30, 2025
Flace; Hyderabad

epaper.financialexpress.com 5y . .
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DEEPA JEWELLERS LIMITED

O Cooinsary wis figinaly ciacaled a3 Desps Jewakerns Private Lished' 3 pivale b Ael, 2013 gu dskend Neay 5. 2078 izsid by the Ranjisrar of
Comganias, Can: ur COmpany was miled company 0 A pubiicimiled company pue Sapmmoert
2425, ad henams ol Compamy was changed |:n=m.=m==-:|.m:\ ivfresh ceriicate of incoporabon datesd Seplemizer 15, 2025, was ssusd by the R jstny of Companies, Central Progessing Cantre, pursaactio
the change of reame o tur Ci p For e datals relsting Iseu'aqu-rndnsw‘re,nh-o,wmo‘n..n.mm w, 380 Histony and Cangws Comanale Mabas”on fage 27
ol et Finc Hiring Proagact.s datnd Darssminar 741, 2005 " DRKF]

Corporate identity Number: UTAS38TG201EPLO 108435
Registered Offics: Goousd Moor and sl Mooy, door v, 345-M3 & M4, Basheertegh, Hinayalnsgsr, Hyoarsbed 510023, Tesgans, indis. Teephone + 31 75500 62117, Wabsite: wi dsasa sl com
Cantuet parsan: wandans Mitan. Company Sacman 2ne Compianon OFiaer, E-malt: (oo 3wl tom

OUR PROMOTERS: ASHISH AGARWAL, SEEMA AGARWAL AND DEV AGARW

INIIAL PUBILIC OFFERING OF U TO'[#] EQUITY SHARES OF FACE WALUIE OF £2 EACH {"EQUSTY SHARES") OF DEERA JEWELLERS LINITED | OUR COMPANY " OR THE “ISSUER"| FOR CASHAT AFRKE
OF t[#] FER EQUNTY SHARE INCLUDING A PREMILIM OF *[s] PER EQUITY SHARE| ["OFFER PRICE™) AGGREGATING UP TO f[#] MILLION *OFFER"). THE OFFER COMPRISES OF & FRESHISSUE OF LPTO
[=] EQUITY SHARES AGGREGATIMG UP TO %2, 500.00 MILLIDH [THE "FRESH ISSUE™) AND AN OFFER FOR SALE OF UP TO 11 343 343 EQUITY SHARES AAGGRECATIRG UP TO T[«] MILLICH [THE *GFFER
FOR SALE”), COMPRISING OF UP TO 5,924,178 EQUITY SHARES AGGREGATING UP TO T[=] NILLION Y ASHISH AGARMAL ARD UP TO 5824170 EQUITY SHARES AGGREGATING P T0 7]« MILLIOK BY
SEEMAAGARNAL (COLLECTIVELY THE “PROMOTIER SELLING SHAREHOLDERS ). LCONSTITUTE [ OF O UPEQUITY SHARE CAPITAL

THE FACE VALUE OF OUR EGUITY SHARE 5 72 EACH AND THE GFPER PROCE |5 [#] TINES THE PACE WALUE OF THE EQUITY SHARES THE PRICE BAND AND THE NikiMUM BID LOT WILL BE DECOED BY
GUR COMPANY ¥ CORSULTATION WITH THE BRELMS AND WILL BE ADVERTISED I ALL EDITIONS OF {a A WIDELY GIRGULATED ENGLISH RATIONAL DALY NEWSPAPER), AND IR ALLEDITIONS OF (] &
WIDELY CRCULATED HIND! NATIONAL DAILY ) AND OF [s] (& TELUGL DAILY , TELUGL BEING THE REGIONAL LENGUAGE OF TELANGANA, WHERE OUR
REGISTERED OFFICE IS LOCATED|, AT LEAST TWO WORKING DAY S PR;OR 0 THE BIDIOFFER OPENING DATE AND SHALL BE NADE AVAILASLE TO THE S UPLOAL

RESPECTIVE WESSITES I ACCORDANCE WITH SESIICDR REGULATIONS.

In camse ol amy revsion inthe Price Band, the B Ofier Period wi th A
casas of fovor magewre, banking sirke or simifr cnoemestances, our G recmdedinwiithg, exendthe Bis Ofter Frers for aminirum ofone Warking Doy subject
o e Biek s Preritd sl emceeding 100 Wisking Days. Arry rewsion i the Prio: Banaa-u mmcdﬁoﬂr’: Pe ol |Imv|a|.i- sl e witedy u:w-uurun ofication i the Siotk Eachanges, by issang o publc
Doioal press riesss, and e by ind Caling he cange o0 I e L moalin o D et Intsemestiavass en i he Sponey Banies, a6

s after 2 F S Cfler Perind 0 #herking Darys. In

appicabie
Thee Offier i3 b i e o Rude 1IN bc (Reguiiion] Ruls, 1857, asamended [ SCRRT) ead wilh fisguigion 5 of the 5531 DR Regulakong, Tis O & being mace Bough iha Book
Bubding Pricess is scooeance wih Ragukilon 6{1) of fie SEBI ICDR Reguistions, whenain insams of Requlstion 32(1) o he SEB! IC0R Regulations. so mavs hen 50% of Ih Oiarsnal ba aveibsis i alocaion ona

proporicnabe basis ko Ou sl fed Insilsbonal Bup

186" and puch portion the "B Pertlen’). provaded thal our Company in consuliation with e BRLME may alccsss up o 6% ofthe QB Podan i

o Invaglons on s

sty i iilor Partion’). % 01 18 ATChor Isvaslor Pormion wil alncilionin e lbowing mennar, (j] 33.33% LRETETE
pension funds subiect 0 Eoan e Mkl Funis it Israncs Companes ancPansion Funss al or ahove e S atih aras has haern Aostagm Aachin
n-aﬂml Prica’h.n 20 Regulstions i fra swant ol 3 undke-subscriction i the portion raseresd korliirsuranes comeankis ad pansion lunds, e location shall
ol Funds, sl Pcn, o SERIICOR Roguiations. in the o of undersusscription, crnen-alocaton|n

uw. cho vestor Fordon, ha balance £y Shars seal b e i e CIB Porton (mher than Anchor nwesicr Prrion) “Het OIB Portien) Forir, 7% o he Met OB Freion sl ba svw abie o locaticn or. &
properioriale s in Muial Fanss oniy. and te remainder of the Met 018 Porion shallbe avakabie for akocarion on a proportonate tasks b2l Qi nousing Wil Fnds, subject tnvalid Bids being mostved of or abave
the Cfler Price. However, il he aggregane demand fom Mutual Funds sless han 5% ofthe Net Gl Porios, e batanos Equity Shanes avaiiable foral ocabon in the Mutual Fond Peiomwil beacded i the remaising Net OB
Portionfor proporbonate shocatos 1o ©iBs Fusher, noliess tan 15% of the Ofier shal be rvailssle forallocation on aprosordonsle bass b Mon-lretiusonsl Bidders ol of which (2] o%e-hind o such covion shal be neserved
ot apphcants with spsbeation siae of mone P 20,20 milion and p t 71,00 milioe; nd (k) two-third of such poien shal e reseresd for spplicants wilh spplicaion aise of more than 11,00 milion, provided thal the
uressbscabed porton i edher ol such sub-Calegonies may be aliocaled io apobcants in the obher sub- m-\.n'\u-\.lmurra Bizders and nod lesss han 335 of the Offerstall e svaabie kor abocarbon o Aead lodividual
Bickiers i acoantan: with e SEBICDR Regulabons, subject ko vkl Bids being received al chef investos peored
by Blocked Amoun! ASEA) prooses prniding detais of thei mwmﬁsumu u-cuP! IZin case ol Ul P|Erde15. Fappicabie.iv i e comesponcing S Amouts wil e toched by n ﬂcsamm e Spensce
Buanicla] undar s LIPI Mechanam. a8 asplicatis, laihe g i e D¥er Hiiouigh | L idelaie, bk Tier Pocade® on pags
AT30f G DRHF.
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Sague “SEBI 24, 7025

Furuant i anmmmucl e SEBI ICOR Roguiatons, =0 ORMF flod wih SE81 shall ba mado aeaiaiske ko o pusk dor commants. i avy, fo penod of at lnast 21 s, i (o datm of pusheation of this puble
announcement by hosing £on the wekste of SEB! at www sabi gorin, on e weissins of the Sinck Exchanges Lo, BSE ot o,

be ksled, e welasies of the Book Aunning Lead Maragess. {BRLMs, Le. Embay Giobal Financial Serices Limied al waw e kapglbal com and Vaimi Lesla Caprial Privaim Limited o s aimiclesla com and the
webnsie of our Company at werw cespajewel com. O Company herety nvtes the pubic 1 give their comments on e MR fled wih SER and Siock Enceanpes, wit respect o disciosures made iz o ORHE. The
marmbers of pushe ane naquesled Io seid & cooy of their comments ko SEBI, b the Comzdny Secretary and Casplartcs Offices of our Company andior e BRLM st ek nes peclive addesses menioned hensn below. All
commenis =t be receiwed by SEAI andir our Congany endi the BALMS ardior the Compary Secsstery and Compikances Offter of our Comzan y sl their nsssecie addressas manionad hersin besony in redstion ko he
Offer s 0 bk 5200 pmn I 2181y o the s e of i on o e pubicamnoursres i saeanse wi Regolton 26(Z) o SEB| GOR R tcns

Imesalimanls it Bl shiaetiag Mviive 3 dag il Ay hifvde i Mo O i My i Woee o ke sl o P i B, Tt B B i sl
TS Canhd lr«wa» ing i in 1he Cfiar For 13king a0 invasinent daciaan, iaveslors must fely 00 N6 own aeamnalioe of our Company and Ihe Ofiar, nciuging Ine riaks imobed The Equiy
Sarsol s vk oF 12 5ach Inih Dflar hav nol Dasn recommended or spprreed by e SEBI, o7 doss SEE! guaransthe sccuracy or azeguacy of e comnisof e Drat Fe Ham g Froscecis, Spackl: sttemion of
e FIERNOTE b el by s Facters o pagge 30 e DRHI
Ay dheiiion i frvest in the Equity Shares deacribed in 1 DRHEP ma
AR TIRY D M3 CNENDRE 1 1 R Himing Prisceca.s from e ORHE

Tha Equty Shares, whan oismd thmugh Be Aed Hireng Praspechis, am propasad b ba lsied on e main board of tha Sinck Exchanges
Eow dutais ol the main sbjects of he Company a5 contaned in B mesorandum of ass00aon, see"Hiskony and Govan Gomonals Maters” on
The kit olihe members ofthe Company s kmind. For detalls of fhe shamcap bl capilal siucture of
by them see “Captal Struchue'on page B the DAHA.

i Hha s Com pary b prEposing i Umdareka, subjeet 0 appl:
Iy Snanas pursusi 2 ihe (¥ and has fed the DRHP daled Dacamiba

RHF] # ol Brvcl mivst bes meaky Rl 0 g teasds 0f such Reed Heming Frospact:s

page 227 of e ORHE.
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and e numzer of shares subsoited

BOGK RUNNING LEAD MAKAGERS | REGISTRAR T THE OFFER
g Bigshure Services Pyt Lid.
Ebiny Dlokel Financial Services Limitnd Valriki Lenla Capial Privats Limiisd Bllgshare Services Private Limbe

d
Address: Office No 86-2, 81 Foor, Firnade Busness Pas,
w3 Girke, Masaissl Giaves R

Adrass: The Ruy, T° Fioor, Senepal Bapet Warg Address: §° Floor, A-504, Times Squave fezade- ||
Daedar (Wesi), Nllmul 400 28, W, Awaioe Holel Digp. Manan Pacty Plal,

Badakiey, Thaha Ahmesmised - 00050 Gejarnt hda 00050, Mabarazira. s
Telaphone: +1 7045) 5002

E-mait i w,‘rr Emait: deeca i fvaimiskela com

mmnnmmml u,ae.—lmua cont Inwsion grievance e-mail: Sl midingls com

Wolsalti: weea aTkapgkal oM
‘Eoatact person Vimal Manwar’ Pooja Sarankar
SEBI registration number.: INNOD00TT 229

‘Wabisitn: s vaimikioas com
Contact Persan: Khush Joshipusa | Sornean Sattar
SER regisiralion number; 100

Contact person: Biu Raghasl 0

M1 SE8 reglsiration mem b INRCOD0D1 285
COMPANY SECRETARY AND COMPLIANCE OFFICER

‘amctara Modanl. Company Secretary and Gomplance Officer. Decga Jeweliors Limted

Grourd oo and

fleor, oo o, 1-6-343 & 1, Basheebuch, Himaysthnage, Myderibed-500022, Telngans, hds Telephona: #01 78202 B2117; E+mail: cafddserapwed com: Websibs: wenw dee sl com
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Er OEEPA JEWELLERS LIAITED
On zehatl o the Bourd of Dinsciore
3
Placn - Hydersad, Telangana Vandana Modas
Dabe : Deooember 30, 2005 Company Secnstary anz Cormplaanoe Officer
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